Q

IN THE CENTRAL “DHINISTPATIVE T¢ IBUIRL, (\@
' JAIPUR BEMCH, JAIPUR
* %

Date of ordecrs: 19-4-1996

Versus
M,Pavindr2 anpd Others oo nespordents

Mr, C,B.Sharrd, Brief-holder for

Mr, Shiv Kamir, Counsel for the etitioner

Mr, Minish Ba3ndari, Counszl for the respordents
CORAM:

HOW' ELE M., O.P.SHARMA, ADMINISTRAT IV_E MEM3ER

HOI' BLE I, FPATTAN FRAFASH, JTMDICTAL MEMBER

ORDER

PEF HON' BLE MR ,O, P ZHARMA ADMINIE TRATIVE MEMBER

In thif¢ Contempt Petition Shri Chhitar Singh
has prayed th2t conktenpt crocesdingz should ke
launchad Ag@inst the resporiants for wnot complying

with the order of the Triburdl iFszed on 28-10-1994

in OA Mg, 858,92,

~

117]

. Thz leldrnaed counsel for the respornlents stites

thit thers wers two componentsd of the obder for conplifinoe;

one WA re@Arding tiking ths 3pplicdnrt on duty &npd the
cther was relating to pAyment of hack wagss, We have

appliczint h2: besn t3len on Juty 98 per Annemuare-Ri1
and that MAyieent «f Pz, 70,525« h3z 2150 been mAde

]

o the @pplicant.

(Pattan Pirarazh)

Judicial Mzmpber Adninistr



